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C&NTRAL ADrffNI ST MT1 v TRI 1UNAL 
CUTTCK I ENCH:JTrA. 

Gritirlal Apç1.n No.75i of 2e2 
cTts the 9th day • Ujiiry, 8i3 

CIRAM: 

TH_HONQUR.AIJE_MR..N.SIMI VICE-CH?IRMAN. 

SM1, IKQLE3I PAPAMIIA, 
W/O.Late 3aira!i, 
Aged a.eut 57 years, 
House held duties, 
residt of Q011a Kanchili 
Village Kanchili, 
P1 :3 rikokulam, Di st. Anhra, ?radesh, 
PIN Code; 532 290. 	 .... 	APLICANT. 

By legal practitioners MC.. p.ydav,Adv.cate. 

The Chairman, 
Railway I,aLd,ftáilway ihavan, 
New Delhi. 

The Geral Manager,S.uth Eastern Railway, 
Gardi Reach,K.Lk.tta, West lengal, 

The Divisional Railway Manager, 
.uth Eastern Railway, 

D.R.M. •ffice,j(hurda Division, 
Xhurda ROad,P0;Jatfli, 
Dist.puri,€rissa. 

The Assistant yigineer,s.uth Eastern Railway 
$erhampur,Dist.Ganjam, IrISSa. 

RZ3P0NDNT3, 

By legal practitioner; Ms. S,L.?atflaik, 
Additional Standing Counsel. 
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LN.SØM, VICE-CI-iAIRMAN 

Nefle appeared on •ehaLf .f the Applicant; 

net was he preseit in persen when called. H•wever,Ms.S.L. 

Patnaik, t..earned Additisnal standing c.unse.L (ftailways) 

appearing for the ftes•ndents was pEeseit and with her 

aid and assistance, I have perused the recerds of the 

case placed •efsre me. 

By filing this Criminal Applicati.n, the 

Applicant has prayed for a directi.n t• Be issued to 

the espSndents t. !rant her family pensien on acc.unt 

of death of the hus•and of the Applicant, bate iiairegi, 

who expired on 212171, Her case is that the said 

Iairçi, the deceased huseand of the App1icit,s.as 

selected as casual jangman on 17th May,liS in p@rsuance 

of npl.ymrit flstice NC. /ecruitment,'6/1  dated Dec., 

1963 and that, her hus.ani was fit for the p•st of 

tem.rary jangman and was given app.intmnt in that 

trade w.e,f. 1.$7.170. He was also granted tfl.rar 

status from the saiéLdate,jjWever, veryss.n thereafter, 

on 212.171 her hus.and expired while in service 

After the death of lies hus.and, alth.uh theRes1 dents 

have paid the . en efi ts of D. C. R. C. to her ut n• fmi ly 

pensi.n has been sanct±.ned to her s. far. 

Resf'Sndents have cSntested the claims 

on all eeunts •y filing a c*unter,Acc.rdiri q, to the 
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ftespndents the Applicant was engaged as casual labour 

on 24.4.12964 and while working as such, he expired on 

29.12.17 with.ut seing reularised,phey have also 

submitted that fr.mthe records availa.le with them, 

ief.re  his death,the hus,and. of the Applicant was 

never subjected to medical examination for reulirisati.n. 

In the circumstances, they have submitted that as the 

huseand of the Applicant died while he was in ernpl.ment 

as casual labour, the Applicant is not entitled to family 

pension under  the Rules.Ifl this Ceard,they have also 

drawn my attention to the order  .f the H.n'.le Apex Court 

dated 05.04. 2000 passed in Civil Aea1 N0.15365/j% 

(UNION OF INDIA AND ITHES VftS. NALDED 	wherein 

it was held that an employee who has been screened for 

temporary app.intment but died subsequently,the memoers 

of the family of the said employee are not entitled t 

family pension.reamed Counsel for the railways has also 

drawn my n.tice to an.ther •rder .f the Hen'ble Apex 

court rendered in the case .f UNION OF INDIA ANJ 0rhE 

VftS. S!JKANTI  AND ANOTHE& ETC. (Annexur t/3) wherein it 

was held that the widsws .f casual labourers who have 

not been reularised are not entitled to retiral b&efits. 

we are also .ound •y our decisi.n passed in 0.A.Nos.26, 

2i7, 287, 28*, 292 and 303 of 2001 dissed of on 10th day 

of iecem.er, 200 2(mt.Icbha.ati ai.itia and others Vrs. 

Union of India and •theCS) that casual workers are not 

entitled to family pensi.n •enefits. 
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4. 	Having regard to the facts and ci rcumstan ces 

of the case ani the decisi.n of the F*fl'ble Apex C.urt 

in the matter,I s•e no merit  in this •riina1 Applicatisn 

which is acc*rdin!ly dismissmd.N. c.Sts 

/3-,* 0 SOW HP-1  
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